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(b) and (¢). The Government do not
propose to hold an inguiry as in their view
the charges are baseless.

1248 s

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOI'.TANCE—

contd.

Reperted Statement by Agricalture Minlster
of Amdirn Pradesh against Harljans —contd.

MR. SPEAKER : The h'on 5
Miaister.

Home

THE MINISTER OF HOME AFFAIRS
(SHRL Y. B. CHAVAN) : Mr, Speaker,
Sir, ... ’

SHRI R.D. BHANDARE (Bombay-
Central) : On a point of order, Sir.
Before the hon. Minister makes the state-
ment, I would like to draw your attention
to business before the House. Here,
it is mentioned on the agenda : Questions
on the statement to be asked by the (ollow-
ing members and answers given.

Last time, we had given the notice of
Call Attention and a number of members
had signed. I do not know how they
could be debarred from asking any question.
We had given the notice...

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : On the day whea the Home
Minister made the statement, he made it
under Rule 197. Now, it is like any other
statemeat upon to questions by all members.

MR. SPEAKER : That means nobody
will be permitted to put a question when
the Minister makes a statement. But, on
the suggestion of the House, we postponed
it. It is not a new thing which I have put
here. Ga that day, the Home Minister had
no information and we postponed it. It is
the stame Call Attention notice. [ have
not added anything. The same names are
thére. About 40 to 50 members give notice
aod lots are drawn. If some member wanls
to.be there, he can be there'when the lots
are drawn, It is not as though somebody
is 3oing it békind. 1t is done in the office.
Any hon, Member can g aad be presea
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there ...(Interruptions) 1 am on my legs.
Therefore, anybody can go and be present
there. [ do mot o it ; the office does it
somwhere there. The same names have
been put which were there on that day.
The Minister is giving his reply to that
call-attention- which was put on Thursday
or Friday.

SHRI Y. B. CHAVAN : Mr. Speaker,
Sir, 1 had, in my statement made on April
25, 1968, indicated that the Chief Minister
was going to look into the matter person-
ally and would thereafter send me a report.
1 am awaiting his report.

SHRI MADHU LIMAYE (Mon;h_\rr}
Still ?

SHRI Y. B. CHAVAN : Yes. However,
the Agriculture Minister for Andhra
Pradesh, Shri P. Thimma Reddy, has sent
a communication to my ‘M:mstry which
reads as follows : —~

“The report attributed to me that
Harijans should be kicked is a fantastic
lie, baseless malicious and mischievous.
No person in amy walk of life would
have made such a statement much less
a respomsible Minister. There was no
reference whatsoever of the alleged
statement fastened on to me. So far
as | know the correspondent of the
Patriot was not present at the meeting
nor did he contact me and verify from
me about the alleged statement dttri-
buted to me. It is an elementary norm
for a correspondent to verify the report
before rushing it to the press.”

MR, SPEAKER : Mr, Rabi Ray.

SHRI B. SHANKARAMNAND (Chikodi):
Will the Central Government force the
Minister to resign 7 He should be dis~
missed.

ot ofx T (G0) : e Wy, &%
fraet mdarsf, A fea®r awy 87 F
T, 7% FE 41 6 o IRT@ @ AR ¥
fet 2T F1 qAUZ FO fF 77 war A
Féf &1 a3 wAST WA AVAT ] #ifE
rOst mfar sgfem gakt 2w &
r@'{ zﬁwﬁshﬁ—wﬁ f Frely
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[ <f <)

g @ o @ st feelt Y g W
@ F oy & qawmT A g R

“Gfmar” ¥ ag wEe  fawer
oY gud gz max Nt freer § o
et am g &N afeem tfeoma
¢, txmEme #, 3 18 geve ow fea
%.

“City journalists at a meeting here
today passed a resolution regretting the
growing tendency of the authorities to
openly attack and threaten journalists
discharging their normal and legitimate
duties.”

“Latest instance of such an attack,
the resolution said, was the statement
by State Agriculture Minister, P.
Thimma Reddy, that the journalists
covering the recent incidents about the
Harijans in the Statz ‘deserved to be
kicked'.”

“The journalists unanimously felt
that unless those in authority checked
this tendency, ‘freedom of the press
will be jeopardised, affecting the func-
tioning of the cmmtrys democratic
apparatus’.”

WE q% M9 A § fF wre g
#31 wma § 1 oF faae W o)
T ‘Ary 9fyer, A7 F gl qeR-
#rg fexfoat faet §1 ‘wra afrer’
wgar g

*“ *Andhra Patrike’, the oldest Telugu.
daily, editorially took note of the ‘loose
talk’ generally indulged in by Mr,

Thimma Reddy. In a two-column

editorial, it said, ‘whether as Minister

or as Pradesh Congress President, Mr,

Thimma Reddy bhas been known for

his loose talk’. His constant deriding

of officials was demoralising the aﬂmlm-
stration.™

“faqrar ste 4g Faa §
“It described him...”
This is another Telugu daily, Visalandhra.
]t described him as the ‘embodi-

ment of the arrogant feudal landlords’,
Retention of guch persons in the Cabi-

APRIL 29, 1968 remarks against Harilans (C.A.) 504

net, it said, would only embolden the
landlord class to commit further atroci-
ties on the Harijans and other down-
trodden classes.”

& Fn ST § o g oF T
fagr el @ foedf e 2z & fasvr
FoF g Aar Fed & -

“*To be born in a Harijan communi-
ty is a sin’. Mr. N. K. Maruthi, a
Harijan Leader of Shimoga stated in a
complaint to the Fort Police and other
superior authorities alleging ill-treat-
ment and prevention from entry into

the Town Club here recently. According
to the report, the story goes...""

Mr. SPEAKER : This is about Shi-
moga. I will not allow this. This has nothing
to do with Andhra Pradesh. This is about
Mysore.

ot ft tm:iag oF tar wEeR
o ® qroge v fafrdt & & 1% Fg
@ feagfafad FaiaReF
gfa ot oft fowmr T arga 4 WA
T D A F ag @ gAY Tl
ATEEAr @ aw dto do T M AAT §
2 Frwraar feeslt s o 1 fee 99 ¥ war
a1 § fF Tz w3fewe w7

“Mr. Thimma Reddy’s statement was
read out to newsmen...""

fagaY v qar 8 1
“ ..after his meeting with Revenue

Minisier, V. B. Raju, who had just
returned from Delhi.

“I learn that Mr. Reddy’s statement
was recast after he bhad talked to Mr.
Raju.”

& =g T g wpw &
faars fF ovgiv Uy amgw ¥ v & fr
g 5 AT #1742 &1 & g g
2 agd oft fawr Tt 9 Wk -
frg feor a W @ at amy f
arfas I § wWife o freew Aetfoqes
AR §1 v gl g W kN
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T F 9 ar w g e amfow
e #Y o | gk g dfaem §
Ff T & 3 wdw § IR I
ar TEY g &, wafa gfot s mfs-
arfeat &Y Jr Y e w1 w1, gl
I a g

| e e (IREEY) R
o & ow afom & i w3 ¥ 9!
ieft o &

SHRI Y. B. CHAVAN : We are dis-
cussing an alleged irresponsible st t
of a Minister... (Interruptions) We are dis-
cussing an alleged irresponsible statement
ot a Minister in Andhra Pradesh, but
unfortunately the same treat is being per-
formed here in this hon. House...(/nterrup-
tions:.

st @y fawd. : A AERE WO
ST O AL FT R E

=t A T wegQ : AY Fweul
& a1t g T qAAG AT B A
sfawre A8) 8, a8 93 917 |

When an allegation was made against
me that T tutored Mr. Raju to go and tell
him something, something, it was a height
o irresponsibility. 1 am only making the
position very clear. If at all we have to
take any position on facts, as |1 mentioned
that day, 1 discussed the matter with the

Chief Minister and the Chief Minister...
{Interruptions)

SHRI RANGA (Srikakulam) : Is it not
strange that he did not care to send a reply
to him ?

SHRI Y. B. CHAVAN : Afier that
1 again sent a wireless message. He also
discussed the matter with me. He had
already fixed his tour programmes to some
of the riot-affected districts ; he had fixed
his tour programmes before that and it was
difficult for him to cancel those .

AN HON. MEMBER : Why ?

SHRI Y. B. CHAVAN : Why I cannot
make a decision for him. 1 am only tell-

4.)

ing what he told me. He has told me that
he would be able to send the report either
on the 4th or on the 6th May. 1 can only
make a statement on the basis of the infor-
mation that 1 get from the State Govern-
ment ; I just cannot depend on the report
appearing anywhere and base my statement
on that. This is what 1 want to say.

=it ofa v : #a1 Anfas aiw s
[Tt 2, (sawem)
MR. SPEAKER : Mr. Kanwar Lal

Gupta. This is the next name in the list.
Mr. Kanwar Lal Gupta. '

=t wat o gea (faesl a=9) (gL
T g% Fraw & waw Re ¥ e
A X Y FI0F AT §AT A1 IH FT IE¥
At i At e frar &1 gife
o ¥ 0w dlwar 9 v gy Oy
I wEE F qrHy wré oY, IR a5 #Y
wafer 1 $iF @7 wrar i a3 wfge
Ymamsg i Trgue fF g o=
¢ fF “afzare’’ w1 Frieaisz agi a4y g,
fer o 9 FRewisE @ AlgR A
IR faw s F—m AR Nt gET A
%7 ¥ifF 72 7 @ § (swwww)......

qX FTENigE agi wE 71T
g ¢ fs 921 foer w2 s wod g
X ek A & Frmdide w fam
8 a7 ot g & e wred 1€ wea
frTatz AAr 9T | A AEA IS AT A
¥, W @ dfgar F  sREdeE
& gg WY WX FEL HAGEE  a@r
ME 7 @ @ aafaew  cEifeee
fasdis ag weara aw fear §, s &
Fitwe fear § M frar @ oY ot o
faEd ?

fet feoid ) $3fese s semir
wiey, wfafesga & gq & aifed
gt 1 @ U TE ¥ fax Oy
§Q 99 W@ FawrRfouag
w6 &1 - 9§ arag Frar s



01 Andhra Minister's
[t wac e =]
2 ooy Ak At e d o s o
weat fafreer Y v e ¥ e E ==
qfewawe fafret § o sewcadl q,
tar & wrear § 1 Yfweec fafaet
HIAT Fe9C | aray ¥ gfom & 9
a0 & o vw N fomin o Al
% IR wHEwae femr i@ A A
#t mifae g 9w st ofew § 1 |
owE ;e F ag o g Faw
W @ ST §, STl 9T f @
gi & feT g fear 7€) & 9% Ao
wi o A o A wran g &
AR WA ¥ IEW qF T wrgar g
W s g

‘Andhra Agriculture Minister pressed

journalists to contradict. Pray appoint-
ment of a Parliamentary Commission."

g Wi & W@ Y | ag few wif
Y ¥ I ¥ wrar @ | 0w WK e
st g, e dav s Y s ¥ 1 9w
Tdiaftam @ ok ) e fafec
& foems Y ol § oW Rw F
TF 33 W ¥ 2w ATy e Y g €
WH @ 73 § e i ¥ 3w wivw
R F o gk e oy W gy
&L W Y owid ¥
Y § W wrTe gfowt o W
W g T At w3 fae
W 2 fow qfew weefost ¥ ar
wiewrfeal ¥ 7%, ... feems. ... ¥Ti-
TEN Y, WY yu AT W o
quge T fm wwn § fe wenr o wrE
A N1 UF TG ¥ wivw w Q-
fesar Sa< 97 wofferd & ave ¥ gfew
TG

v wREw, TATO fewrw wiw
e & sy firfreee ot Ty wroere
oz ve wrt ¥ fregwadt & ax & ww§
¥ wra s gt § 1 ¥y gz gfeow §

p\?iln. 25. 195! mnmh againgt Hw-!fns (C.4.)

o' uF gfers & arn so fe ag A
¥, farsgper o € 1 wha ¥ o T
Whice N My T d o TR
SET It Ay Y wH Y, waw B ¥
TC T ATHR oF afemaTd #3A qei
¥ AR S @R Aol W ¥ W
FE F WX A F wo (WO W
T !

W T F w7E g W § fag ww
# I@E 1 TR U & e s W
¥ o mwiw F &g ad wqr ot fafa-
=7 # sgfeay aw T, T
TG F Y IR ok
T SR Hifenr genat ! @ § @™
3T AT ArEATEIT Y 1 s afafae
ATTATEXSS #Y Hifer gErET @ awn
™ dErd 1 g g & fan e
@ ¥ 50 91§ sgaen w40 7

SHRI Y. B. CHAVAN : 1 entirely
agree wilh the hon. Member as far as the
latter part of the question is concerned,
that this problem of Harijans and the way
it is coming up do peed a very careful and
anxious consideration of the country and of
this government. And, Sir, I am not less
angry about the general atmosphere that has
been created about it. But, Sir, my only
‘point is that hon. Members shoyld try to

.distinguish between these two positions,

Htere, Sir, 1 have to say something or make
a statement about certain stal¢ment of facts
and allegations made. When facts are in
dispute I have naturally to depend upon
the Statement of the Minister himself.

AN HON. MEMBER : He is the
accused.
SHR! Y. B. CHAVAN : Even if bhe is

accused we have to prove agaiost bim.
Only because be is the accused he is not
hanged. (/nferruption) Why don't you
allow me to speak ?

st qy fmd : swfacs & =
gt qun ?
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St CrAwE oEE 2 WIR greAl 8
sy oy AE o ?

SHRI RANGA : It is the Home Mini-
iter who is guilty. He has failed to geta
reply from the Chief Minister. He has
failed 1o make him realise the importance
of this tragic affair. So, I accuse the Home
Minister.

SHRI UMANATH (Pudukkottai): In
the face of the statement of the West
Bengal Minister, the hon Hosme Minister
relied on his own iadependent sources in
West Bengal. Why can't he do the same
thing here also and give us what his inde-
pendent view is 7

SHRI Y. B. CHAVAN : My point is :
we did not, naturally we cannot depend on
the statement of the Minister concerned.
That is exactly why | had asked the chief
Minister himself to look into the muatter.
(Inerruptions) 1 cannot take any other
position.

SHRI HEM BARUA (Manga'dai) :
This is callous indifference.

SEVERAL HON. MEMBERS rase.

MR. SPEAKER : If all of you get up,
he will not answer. He is oo his legs.
This is not proper.

ot mgrorw forg W (Wee) - A
w 3zi feafem &0 o) Sol¥ew =
AR F |

SHRI Y. B. CHAVAN : T want your
guidance in this matter. | am not even to
get the report of the chief Minister ? What
is \be use ? (fnserriuptions)

The Chief Minister in his reply has
suggested to me that he would be looking
into the matter after his return from the
tour and will get report either on the 4th
or 5th of May. (Interruptions) N

st wy fomdt : o frfeeT w1 T
werew § 7 Frq saEeqt 1 T ¢

SHR! RANGA : h is the Home

Minister who is has failed, Sir.

SHRI KANWAR LAL GUPTA : Why
don't you make your own inquiries ? It is
an insult of the House.

ey f6 o wer FREvEE
F1 FiéFe frar & w1 301 mo qfedzd
ﬁi‘:ﬁm’&?r 7 dto &le ﬂ[‘fo &7 ﬁ‘:
oER AN AT A AW R 7 & aw
WHATT & MENT F1 & ag ¥
aTe AEE AW &

Is this not an insult of the House ?
Sir, he wants guidunce from the Chair.

MR. SPEAKER : What guidance ?

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Are you so helpless ?

SHRI MADHU LIMAYE : On a point
of order, Sir.

SOME HON. MEMBERS rose.

MR. SPEAKER : All of you want
to raise points of order. That means it
will 1ake ome hour and it will lead us no-
where. My point is : whatever informa-
tion the Home Minisier has got, he has
given.

SHRI MADHU LIMAYE: He has
collected no information.

MR. SPEAKER : Whatever he has
given, | think, he has given some informa-
tion ; all of us can say. He himself says
that he is awaiting the report of the Chief
Minister. (Interruptions)

SHRI RANGA rose -

MR. SPEAKER : | am on my legs.
I am not saying rather this or that.

SHRI B. SHANKARANAND : He is
a Chiel Minister who does not care for the
Harijans and e is interested in his towr ;

‘he should be dismissed, Sir.

MR. SPEAKER : g @ ¥ | If you
can dismiss the Chief Minister so easily
today ... think even the Home Minister
camnot do it so easily.

What is yeur point of order 7

SHRI MADHU LIMAYE rose—
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SHRI SAMAR GUHA (Contai) : Sir
you please first allow us to have our
questions answered. (Interrutions)

SHRI MADHU LIMAYE : I have a
right to muke a point of order.

SHRI SAMAR GUHA : You are rising
every time. That is your habit.

MR. SPEAKER : May I request hon
Members to kindly maintain order 7 I will
call hon Shri Samar Guha. If anybody
before Shri Samar Guha and Shri Sree-
dharan is to ask questions and if anybody
raises a point of order, it is the Speaker
who will reply. [ do not think the Minister
has to reply to points of order. [ protect
your right Mr. Guha. My point is this.
Before those Membsrs whose names are
here get up and ask questions, whether it
be Shri Kanwarlal Gupta, or Shri Samar
Guha, points of order are being raised.
When a point of order is raised, it is
not the Minister who is going to reply,
but it is the Speaker that has to reply to
the point of order. 1am in a helpless
positisn when a Member raises a point of
order and 1 cannot shut him out.
1 have to hear what the point of order is
and then give my answer. But I have made
it very strict that a Minister shall
not answer points of order, so tha
name of point of order Members may
not ask questions which are answerd by
the Minister. It is the Speaker that uiti-
mately answers a point of order.

SHRI HEM BARUA : You should
make another thing also clear. After you
exhaust the names on the list, you may
hear the points of order.

=t g famd : fraw & sga sa9-

AT & ¥R T IgH AT ATRY 1 ¥ g«
& FfY sraeaT &1 e o AEN § A

W W gEa Isiar F, A OIAN W@
g

MR. SPEAKER : If that can be made
as a convention, it would be very good.
Anyway, at present, this is a check to some
extent at least that Ministers are not to
answer questions asked in the name of
point of order and it is only the Spes' -t
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that has to take the responsibility to
answer it. Anyway, | would request
Members to make it a convention that let
the Members whose names are there put the
questions first. OF course, there is no prohi-
bition against poiats of order being raised.
Suppose Shri Kanwar Lal Gupta puts a
question and in that question and the reply
to it there is something out of which a point
arises, then certainly a member may get
up and raise a point of order.

Now, let Shri Kanwar Lal Gupta put
his question. Let us now proceed in an
aorderly way.

steacew g & ¥ ¥
|1 9 ¥ : FgT 9T A L FIXAUELH
T ¥, |0AA 7RI A IT FT IR
frar g aradf P A wHw@ A W
T wiw wor ¥ Ao w1 awEx ag
Yt &; W Yoy B, @ 9w ¥ gar foaE
KR A H A Ry F ge
T 5 gIFR F7 a9 qfaw , =@
fau a1 gsC gw qrAA. A AT ¥ fag
#1¢ qrfsraizd s fasmrdy ?

SHRI Y. B. CHAVAN : [ would like
hon. Members lo be a little more Patient. |
would like them to understand the difficult
position in which the Home Minister has
to function in this matter. I would request
them and plead with them to wunderstand
the correct position in this matter. Our
inteation is not to cover up anybody.

But when a matter concerns the State
Government, even a Minister of the
Central Government has to function

through the State Chief Minister as far
as it is possible,

11 this matter, a certain allegation was
made about the statements made by that
Minister. Naturally, we were expecting
the Minister to say cither ‘Yes' or No'. 1
have quoted here the statement that he has
made without any comments.

SHRI HEM BARUA : On a point of
order ...

MR. SPEAKER : But the hon. Member
himself had suggested the convention that
first those whose names appear on the list
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should be permitted to ask questions and
then only points of order should be heard.
Now he himself is raising a point of order.

SHRI Y. B. CHAVAN : I can very well
understand the feelings of hon. Members
on this matter. But I am not free to ex-
press my own personal feelings in this

matter. Here T have to function in my
capacity as the home Minister. [ have
said that I have requested the Chief

Minister to look into the matter. And
he has agreed to do it. Unfortunately,
his other commitments have come in the
way of his dealing with the matter. 1 very
well understand the feelings of hon.
Members. 1 would only request them to
wait till the Chief Minister’s report comes.
Then it will be possible for me to give my
own assessement of the matter.

ot ofs 79 : g a% 10 7€ &1 fav
#a s AT g9 w1 AfeAeT g 8@
HATHT |

SHRI Y. B. CHAVAN : Naturally, we
shall have to wait for the report. Then I
shall certainly make an assesssment of my
own. Now, the report is expected ; in fact,
even this morning, 1 got a massage from
him again....

st grRaw gEe : s Ag & e m
74 ¥ a1 ¥T @R A\ fRa &
I F1 99 ATHAT F SEATT ¥ AT AA-
w8 fosft & 7

SHRI Y. B. CHAVAN : Naturally, the
Government _of India here certainly keep
themselves informed about what is happen-
ing but that is not a substitute for an
inguiry. One just cannot hold a formal
inquiry about this matter from here. When
the Chief Minister of a State is looking
into a matter concerning certain remarks
passed by his Minister. we have to be
patient to wait for his report. It is very
unfair to make a remark that the Chief
Minister should be dismissed simply because
he has asked for some time. | personally
would plead that we should be patient in
this matter, because the status of a State
is involved here and let us not be in g
hurry ... “
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SHRI RANGA : He 4hould understand
our feelings also.

SHRI Y. B. CHAVAN : Here is also
a State Chief Mini who is responsi
ble to his own legislature and we just cane
not make remarks like that against him,
That is what T would submit.

=Y ¥AT WW AN : gy wERy,
W AT w FAw TG G T E 7 A
AT &1 A fe=Tar S

st wew fagrdt aendt : oere wE)-
W.Wﬁmwr W IS
o)

=t wy fawd : Y @F se@r &

MR. SPEAKER : You asked whether
he made inquiries. He said ‘I have my
own sources of information, but 1 cannot
make a statement on that now’,

SHRI RANGA : Let him say whether
he has inquired into it or not inquired into
it (Interruptions).

MR. SPEAKER : How shall we proceed
with 5o many hon. Members getting up and
speaking and there are so many points of
order raised.

st ay fowd © wenw Adew, TR
WAl 9T W% rE 1N He Ir-'t#
faw

st e @ g weEw R,
HAT WEIET A A ;A @7 I
fear & | & w19 # Aww a@ar g o &
¥ qor & fF a1 0 wfew A A ww-
TR T B FERE fRan & a1 A wk
WAk i sA F fgad gwax
agi war & v 7 A §; Wk g, a
39 Y feitd qar § 1 741 7T g ar
‘A'HAEA T WA A
g1

- ot wEe fagrdt oorddt - AT §
B & fragt ¥ v ww P
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SHRI RANAGA : Has
officer there ? Let him say.

he sent any

SHRI Y. B. CHAVAN : As | said, I
1 have got my own sources of information.
That of course | cannot disclose now.
Certainly 1 have got my machinery of
knowing what happened. But I have not
taken the liberty of saying whart exactly
happened or not happened. Certainly, il
the House wants me to give my own
personal assessment, naturally [ will do
that after the Chief Minister’s report is
received. That is all 1 can say on this
at this stage (/mterruptions)

SHRI KANWAR LAL GUPTA : Has
his officer confirmed the report ?

waw § ww & fafqet ¥ tar sar
FAR T 9w A G FENART § 4

MR. SPEAKAR : This is a call atten-
tion. 1 will have to call the members
concerned first. Nobody else will be called.
That is the covention we have been
following. '

SHRI SHIVAJI . RAO S. DESH-
MUKH : On a point of order.

MR. SPEAKER : There are so many
points of order. It will take ooe full hour
for them. May | request members to allow
those two members, Shri Sreedharan and
Shri Samar Guha at least two questions.

=it wy fawy : weaw wiem, @ &
74X wr=aT | 919 fraw & sgae Sfwd
fraw 376 % wAETT TR T AE AT
Fo &1 g wfEsTd |

MR. SPEAKER : What about the
others ? No, mo. I have to allow every-
body, particularly leaders of parties.

SHRI SHIVAJI RAO S. DESHMUKH :

Even before the hon. Member did so, I
raised my point of order.

MR. SPEAKER : He has as much
right as other members. He is also rais-
ing to & point of order. 1 kmow he has
got his pwn noteboek with him. I haye
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seen all. 1 would only request that the
other two Members whose namyes are there
be given a chance.

Shri Dange is on his legs. His mame is
not here.

oft ny fowdr : T T W e
2? & oz Wi wrex 9 &
o sfsar & ey afed f mw @
N e

¥ sgEeqT w7 g g & fe oaw
T 7 § g Wt o W @ aEwQ
g st ome X ¥ frg w1 91 v
e A ¥ @ AT S AE R w
fresgrar) ag s & ww ¥ q
@Y g | WIS TR AT 41 7 oy
|TY §F FT J9@ T4 7 7 W9 Wk O
% wfom §ifo

MR. SPEAKER : I peed not give a
ruling here and now.

ot owg el : w7 3 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : May 1| know what
is his point of order ?

SHRIMATI TARKESHWARI SINHA
(Barh) : Why should you give precedenoe to
their point of order when points of order
have been raised earlier on this side ?

SHRI S. A. DANGE (Bombay Central
South) : The Home Minister has said
that he is making an ioquiry.

SHRI Y. B. CHAYAN ; I did not say
that.

SHRI S. A. DANGE : At the same
time, he says that the Chief Minister is
making inguiries At the same time, the
Chief Minister is absconding on tour
(Interruptions).” When he does oot take a
heinous murder seriously, how can he make
inquiries ? He should ~explaip hq
procedure, o A
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The second point is that abolition of
untouchabilty is one of the principles of
the Constitution. Therefore, this House
is perfectly entitled to take note of this
happening and demand that a Parliamen-
tary Committee go into the affair and that
Government agree to it. It does mot be-
come an exclusive subject of the, State nor
does it interfere with State affairs.
It is not a State law and order question,
but a violation of the Constitution, and
In such a heinous way.

st wnfn gma  (AoeEE)
e wEEg, % Wi # egwedy
W §aE TR g f6 oW gar
fraw do 197 &F weI9 FIA-TEA
eftere fear § Fa1 FTagEaT 98 99
9T eftsre frar omar & ot @EwtTE
qge ¥ 9w v g 1 oF faee fafa-
& 3y &1 grd FAT FAGT & g H,
frt oF safis & vy & AE) STRIEQ
ez g oF ¥ www F afr S
o AW ¥ waere s §, fagel) aerar,
forawr g, fomd sfo gzama g
wdsq &, T 595 %1 vy &, qwefr ¥
WYY fE &6 fAaT 1 @ § e
# qg¥ fax wrAAIT 07 AT A WOAT TR
o7 3 ¥ wwwar  wee w1, wWiay 5
% qrg O g Al arf O, ¥
s % e 3 forg T QR 20§, R R
¥ oF oA 98 g€ &1 IE F AR 9T
@ e eI & ar@ g gear
a1 WX 39 2T ¥ gOr Wt gV T
Fwesra @ § waffmm v
agt 9 93t ger & 1 & eT ¥ qgeT A
g6 ure €@ wW 1 oErg A@ WA
¢ ov arcagl war @, @wd I Al
oo &, Nt e ww sewd wE qEO
e §, frey  fr oz @ aEafw
e & ser a¢ wferew I & o=
g A w3 &k ? & W wgde
®%r § afk 99 AT g9E N T @

1890 (SAKA) mnnhmgm Harilans $14
(C.4.)

1§ gy F92 W fauie 5T arfe ox
g AT W YW FT AT O GH 7

MR. SPEAKER : There is no peimt
of order. You are all making suggestions.

SHRI SHIVAJI RAO S. DESHMUKH :
My point of order arises out of analogus
interpretation in law. In a trial, if a public
servant is tried for committing a theft, he
could not be deemed to have acted in an
official capacity, So, if the Minister says
that a Harijan should be kicked, it is out
right violation of the Constitution and hs
could not be deemed to have acted in his
capacity as a Minister. If he acts in his
capacity as a Minister, on the principle of
joint responsibility, the entire cabinet be-
comes responsible. Therefore, does it not
amount to asking the accused to make his
own e¢nquiry and pass the award of guilty
or not guilty, if we ask the Chiel Minister
to enquire into the conduct of one of his
Ministers 7...(Interruption’®).

MR. SPEAKER : I have heard Mr.
Dange and Mr. Yadav and Mr, Deshmuykh.
They went 8 committee. The Speaker is
not the person who appoints parli ¥
committess ; he has mo authority. It is the
House that can appoint a committee. May
L request any one of them to move a mo-
tion ? The House has full authority, If
anybody thinks that a committee is neces-
sary, he is free to move a motion. There-
fore, it is unfair to throw the blame or
responsibility on the Bpeaker. Anyone
can move @ motion and it will be vonside-
red by the House and we shall see what
happens afterwards.

SHR. A. SREEDHARAN (Badagara) :
The Home Minister has stated that he is
waiting for the report of the Chief Minister,
We have no faith in the Chief Minister.
If he had any sense of proporation he
would have caught this Minister by the
scruff of his neck and thrown him out just
as we throw out kittens stealing milk., The
Chlef Minister has not done that. If that
Minister has come out with a starement
denying what he openly said before the
Press reporters, it is because he wants to
save his own skin. He knows that those
days are over when Harijans could be
treated as bewergd @f wood and drayers of
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water and that those days are not distant
when if anybody kicks a Harijan, he will
kick back with double the force, whether
he be a minister or a chief minister or a
Union Minister. The country is going in
that direction.

What surprises me is when such an
incident of this nature has takenm place,
when even people in high positions have
coromented on that,—I am told that Kam-
raj Nadar told Mr. Sanjiviah, the former
Union Minister: I am quoting him :
Andhaappaya appadi solli irruppan ; avan solli
iruppan 3 avan soll’ iruppan —that fellow is in
the habit of talking like that; he might have
talked ; he might have talked., And Mr,
Chavan himself must be knowing it because
Kamaraj talked to Sanjiviah when he came
to the Congress Working Committee meet-
ing. Hereis a certificate given by Mr.
Kamaraj Nadar to Thimma Reddy, the
Minister in the Andhra Pradesh Cabinet.
My question is this. All this has happen-
ed and Mr. Chavan says, “I have asked the
Chief Minister,” and he says *I am a post-
office.” “Here is what the Andhra Minis-
ter has told me and [ am conveying it to
the House". So, the Home Minister is a post
office belween Thimma Reddi and the Lok
Sabha. This minister has violated article
15 of the Constitution, and neither the
Chief Minister nor the Governor have
taken any action against this Minister. It
requires the Home Ministry, to wake up,
the Governor as Rip Van Winkle and the
Chiel Minister there and ask him to en-
quire into it. So, 1 would like to ask the
Home Minister, in view of the fact that
the Governor of Andhra Pradesh has com-
mitted a serious dereliction of duty, and
in view of the fact that he has not taken
cognizance of a very serious conduct of a
Minister in his State in respect of the
Scheduled Castes in this country, will he
advise the President to remove this Gover-
nor and appoint a new Governor, prefera-
bly one belonging to Scheduled Castes and
Scheduled Tribes 7

MR. SPEAKER : Shri Samar Guha.

=t ag fand : wsoq wdeT, @A
wrary feerarsd | gg wr adwr &, 3z
¥ e ¢, 4 oy e o §, gt
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ar T FY | ¥4 43 S q feAr A
& ? wege WEew, 9 gW AW AN
N | 98 @ ag AgF FT AAY F
FIRAF 1 o T oY 7 wEE Q& E—
FAT THHT F@qTq AL ST 7

MR. SPEAKER : He referred to the

question of removing Governor and all
that. What can he reply ?

SHRI P. R. THAKUR (Nabadwip) :
Sir, I may kindly be allowed to say a few
words. . .

MR. SPEAKER : No, please. [ can
not allow everyone now.
SHRI P.R. THAKUR : I belong to

the Scheduled Castes.
to speak in this matter.

1 must be allowed

MR. SPEAKER . It does not matter
Tam not a Minister, and I do not know
who is a Scheduled Caste and who is not.

SHRI P. R. THAKUR :
you should kuow it.

As Speaker,

MR. SPEAKER :
sarily know it.

I need not neces-
Will you kindly sit down ?

SHRIP. R. THAKUR : I shall sit
down, but you must accept it. .

SHRI Y. B. CHAVAN : Sir, it is not
a question of my replying or not. The
point is, there was nothing to reply because
he was talking of dismissal of the Gover-
nor and all that. One just cannot go on
enjoying this type of observation.

SHRI P. R. THAKUR :
the House, as a protest.

Shri P. R. Thakur then left the House)

I am leaving

SHRI SAMAR GUHA : I have been
nor only shocked by the alleged statement
made by the Minister of Agriculture in
Andhra Pradesh, but I have been equally
shocked by the attitude of the Central,
Government ;. either th=y have taken the
whole matter in a very lighthearted way or
this: Centra] Governmént js not gepsitive
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enough to realise the depth of the wound
that has been inflicted on the sense of
national dignity by the utterance of that
Agriculture Minister As I have already
said, either this Government is not sensi-
tive enough to release the sense of human
values and national values involved in this
question or this Government is trying wil-
fully to cover the sin of that Agriculture
Minister by dillydallying with the issue in-
volved.

AN HON. MEMBER : What is the
question.

MR. SPEAKER :
the question.

He is coming to

SHRI SAMAR GUHA : What should
. the Government have done 7 1 quite agree
that just a press statement should not be
taken as the whole truth, I quite agree
that if a thief has committed a sin, he has
right to demand justice. But what should
this Government have done ? Immediate-
ly when they got the report, they should
have sent not only a Parliamentary Com-
mittee but the Commissioner for Scheduled
Castes and Scheduled Tribes, Prof. Nirmal
Kumar Bose, himself a Gandhian, should
have been associated with this matter. He
should have been sent immediately to make
a first-hand enquiry. Will the Govern-
ment agree to constitule a committee con-
sisting of Members of Parliament, includ-
ing the Commissioner of Scheduled Castes
and Scheduled Tribes to go to Andhra,
enquire about the whole matter from the
Chief Minister, the Minister concerned and
those journalists and papers which made
editorial comments on this and then submit
a report to this House 7

You will not allow every day a calling
attention notice on such instances. Today
I have received an express letter from a
Harijan journalist...

MR. SPEAKER : Don't raise it now.
That would not be answered. .

SHRI SAMAR GUHA : I want itto
Bo on record, Sir. I have received this
letter from a Harijan journalisi, Mr. N. K.
Maruthi, saying he was debarred to enter
the Town Club. He complained to the
police saying his life was being threatened,

but no action was taken. Government

should engquire into this also.

MR. SPEAKER : This has absolutely
nothing to do with it. The Home Minister
may answer the question whethcer a com-
mittee would be constituted.

SHRI Y. B. CHAVAN : This is also
one of the suggestions for consideration.

13.00 hrs.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after lunch at
five minutes past Fourteen of the Clock.

[Mr. Depaty-Speaker in the Chair]

RESTRAINT AND REMOVAL
AND ARREST OF MEMBERS

ot wew fagrt o a@Y (FEeR) ¢
AT qg THWT AT & FIET FT {THAT
gaT &Y T ?

MR. DEPUTY-SPEAKER :
ing Attention is over.

st wew fagrdt swedt ;o wsa
w3 A g far ar gu At o ARy
Fan ¥ fr 9w & faq 1% seara oo
ar 98 ...

MR. bEPt.‘TY-SPEAiCER. ¢ I am told
that you have submitted some motion or
nther. The Speaker will consider it at the
proper time.

it <fr T (G8): & ¥ o oF A
fear & 1
MR. DEPUTY-SPEAKER : That is

all right. That will also be considered by
the Speaker.

sft wew fagrdt aoddt : 39 7 w5m
oot §aT & gaeg e gr 4 @9 F
ar # Ao Tao o T AT HSAH AZlaq

The Call-



